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BUSINESS OF THE HOUSE

Mr. Speaker: The Minister of Par-
liamentary Affairs,

Shri Nath Pai (Rajapur): Sir, what
about the question that Shri Patnaik
put? He said that the motion war
passed -

Mr. Speaker: | am not re-consider-
ing the motion

Shri Nath Pai: The guestion he
asked was—he put it in Hindi and
probably you did not understand it
fully—this. He said that the motion
of suspension was carried on the
alleged assumption that a wrong word
was applied to you and to the House,
but when the proceedings show that
that word was not applied lo you and
to the House, does he not owe to the
House an explanation and to say “I
am glag that the hon. Member did
not

Mr. Speaker: Order, order.

Shri Hari Vishnn Eamath (Ho-
shangabad): Let him say: “1 am sorry
1 made that motion”

st femm qeAmaw  (vEee) ¢
1 aFq qroaw fag oTRr A/

Mr. Speaker: Order, order, That
cannot be re-opened now (Interrup-
tiom).

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): With your
permission, Sir, [ rise to announce
that Government Business in this
House during the week commencing
26th April, 1965, will consist of:—

(1) Further discussion and voting
oen the Demands for Grants of
the Ministry of Home Affairs.

{2) Discussion and voting on the
Demands for Grants relating to
the Ministries of:
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Food and Agriculture.
Steel and Mines.
Petroleum and Chemicals.
Finance,

Works and Housing.
Law,

(3) Submission to the vote of the
House of the outstanding
Demands for Grants at 5 P.M.
on Saturday, the 1st May, 1965.

(4) Consideration and passing of
the Finance Bill, 1965.

St g ¥ wBw@: (3J[W)
ey WERY, ¥ UF a9 AT ASngar
g sadm 1 W&t g Fawd oA
fres awe IE amger fen gt fe
9g de ¥ u% &rq fa= w5« ar g
faer d7 o1 @ &7

Shri Hari Vishnu Kamath: May I
Sir, ask first, why it is that though
the Debate on the Demands for Grants
relating to the Ministry of Home
Affairs is coming up very shortly—
today it is coming up—and 1 had
raised this point two days ago that the
Central Vigilance Commission’s Report
has not been presented to the House,
it is not yet before us? It is under the
Ministry of Home Affairs. I do not
know why it has not still been made
available to us, I think the Minister
may explain to the House why it has
not yet been supplied to us.

Secondly, as the Minister just now
said, the guillotine will descend
ruthlessly at 18.00 hours next week
Saturday. :

Shri Satya
17.00 hours.

Narayan Sinba: At

Shri Hari Vishnu Kamath: Is it at
17.00 hours? I do not know why we
are sitting only up to 17.00 hours that
day. Now, 1 fear, I apprehend that
some demands may be left undiscus-
sed and will be voted upon without
any discussion in the House. Sir, you
were good enough to give an assur-
ance at the meeting of the Business
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Advisory Committee, if I remember
right, that whichever demands were
passed by the House without discus-
sion, those Ministries would be dis-
cussed in the House at some later
date, perferably in the last week of
the session. From the schedule that
has been announced, I do not know
how it will be possible. I do hope
that you will be able to implement
that assuranice.

There iz one last point, and it is
this—I had raised it last week or,
perhaps, may be the week before that
—that in the demands of Parliament,
the demands of Rajya Sabha also be
scrutinisedq by the Committee which
you were good enough to constitute
as per assurance given by you last
year. This Committee did go into the
demands of Lok Sabha, and scrutinis-
ed them and approved the estimates.
before they are passed of by the
under article 113......

Mr. Speaker: He need not refer to
that now. I remember that.

Shri Hari Vishng Kamath: Now
that there is only one week to
approve, or disapprove, to dispose of
the demands, I submit that the
demands of the Rajya Sabha also
must be placed before this committee
before they are passed of by the
House.

Shri S. M. Banerjee (Kanpur): I
would request you to allow a discus-
sion on the retrenchment in the
defence establishments, which is a
very important subject

Mr. Speaker: Government have an-
nounced their business for next week.
He wants another item to be included
in that.

Shri S. M. Banerjee: Otherwise, it
will be postponed up to the last day
of the session. I am referring to this
because it is important; not because
some people are on hunger strike; do
not misunderstand me.
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Mr. Speaker: I hav- never mis-
understood him. 1 am alwavs trying
to correctly understand him.

Shri S. M. Banerjee: For that
understanding I would onlv say that
this 15 a wery impusiuni  matter.
Some men have lost their jcbs and
some are losing. At this hour, when
our country is confronteg or threa-
tened with attacks from all sides, 'ct
the Minister of Defence in'iate a disz-
cussion on this.

Mr. Speaker:
it.

I will ask him about

Shri S. Eandappan (Tiruchangede):
The problem of language is hanging
fire for quite some time. In fact, it
has literally descended on us in re-
cent months with the burning of lives
by some men. The recent popular
upsurge over language which inevi-
tably degenerateq into riols was put
down, not by bullet; but by promiscs.

There need he no
He can ask a question.

Mr. Speaker:
speeches.

Shri 5. Kandappan: There is rele-
vance. It all subsided due t> the
promise made by the Homa Minister
and the Prime Minister and other
responsible leaders of our land. All
this time we were credulous enough
to believe that this Government
would come forward with some Bill
in this session. Now it seems. . ..

Mr. Speaker:
question.

He can only ask a

Shri S. Kandappan: Please hear
me for a few minutes; just one or
two minutes. Last Monday he suid:

“Government is considering
this matter. We do not want to
take any hasty action on this
Government will take soinz de-
cision soon and then we will tell
the House what we are going to
do on this matter.”

I am really pained to see this kind
of indifferent callousness ard luke-
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warm consideration given to this
'matter by the Minister. 1 want him
to clarify it. Does it really mean that
he is not going to give any statulory
form to the assurance given by the

late Prime Minister? This is a vital
matter.
Mr. Speaker: That is enovgh He

has put his queslion.
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& gE ) A 7 Fa1 fF w1 oHeEe
7 far A /] AYSET gew & @A
fear o WX g 9 F Fw——Ea
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[ @ex Ar<raay fag)
gaf o g A Fa § sm o=
# w37 arfeat & 7 q@ F, o
T 9w g, a9 a% § g
S 1A o
B

=it grfe farwor vy - 3y s sy

TR WD I9 T qarE F
AT W HT T

=t 7y femd : FO ¢
it wew Arevaw feg c 9 F AT

#1 wgr & 5 fag fafeer & 37 &1
Frrg @, & 39 7 q@an

TE AT T Ay fae 7

=it e v fag : S fam &
ar | &9 g at f& g5 70 397 97w
T FT T E

An hon. Member: Let it be in
English.

Another hon. Member: In Hindi.
The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): The trans-

lation is there.

Shri Rajaram (Krishnagiri): To the
questions which were asked in Hindi,
he is replying in Hindi. So, why
not he reply in English to those ques-
tions which were asked in English?

Shri Satya Narayan Sinha: 1 have
made it perfectly clear on two ocea-
sions that Government is considering
this matter and as soon as we come
to any decision we will come bhefore
the House. Now, so far as I can see,
1 am afraid it will not be possible to
bring any amendment to that Act in
‘this session.. (Interruptions).
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st sie @ aww (T
uF & uE ¥ T oy

Mr. Speaker: Order, order. He
cannot force the Govermment to
make an amendment at this moment.
I can only get him an answer. That
is all.... (Interruptions).

st gfe faoy www 37 9w @

37’

WeqW WEWRY : I FT G 0
IR

it gf fawy wrm - A s
#1 gfeaes oy fafosa s iw= #1
foarE 7

The Minister of Home Affairs (Shri
Nanda): Whatever has to be said by
the Ministry about the working of
the Vigilance Commission that has
been included in the Reports of the

Mini-try itself. If the Vigilance
Commission wants to say anything
more, it 1= entitled to report t{o

Parliament, because it has got certain
special privileges. Whatever we
thought has to be brought to the
notice of Parliament, we have -
cludes it in the Reports.

Shri Hann Vishou Kamath:
is ‘he position?

What

Mr. Speaker: He says that what-
ever inforniatior about the working
of the Vigilance Commission which
the Home Ministry wanted to convey
to Parliament it i= already included
in this Report. It the Vigilance
Comimission has anything more to
say, he says that it has the right to
communicate it to Parliament.

Sg for as the Rajya Sabha
accounts tv be seen by the Com-
mitlee wus concerned, I have to cou-
sult the Chairman. I have seem him
onre, but he also wanted time. ] am
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considering that and I will give tne
House an answer when that is settled.

Shri Hari Vishnu Kamath: What
2bout the Deniznds that will not be
discussed here?

Mr. Speaker: That would be scen
afterwards; not at this moment.

Shri Hari Vishnu Kamath: But j2u
had promiszed us.

Mr. Speaker: If I had promised if,
it wouid c¢eme afterwards.

Shri Hari Vishnu Kamath: Gniy
two more days, or one more day after
the Finance Bill,

Mr, Speaker: Can I fix it just now?
Shri Hari Vishnu Kamath: Not

now.
Mr. Speaker: How can I say {nui?

Shri Hari Vishnu Kamath: If you
direct the Government, they ¢un
accomnwwdate. They cannot dictate
to Parliament like that, regarding
the duration of the Session,

Mr. Speaker: Other ministries also
will ke knewn when we guillotine as
to what miniriries’ Demands are
guillotined and whether any discus-
sicn can be had At that moment we
will see. '

12-31 hrs.
DEMANDS FOR GRANTS*—contd.

MinisTRY OoF EbucaTioN—contd.

Mr Speaker: The House wili new
take up fu:rther discussion and voling
on the Demand: for Grants under the
centro]l of tie Ministry of Education.
1 have 1o czl: the hon. Minister tur
his reply.

St gER WX wEEW (W)

VAISAKHA 3, 1887 (SAKA)

of Education 10734

s wgtET T m fafat
% TIIAT 9T F@ FEA A0 £ |

sft gww w wgATT - A
WEH WEIRY © a9, ALY |
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Tar g |

st swmER mmen  (faesiT) o
I uF A" W9 ¥ &1 9A WS
ST & o S T R § &1 A
g S Al 77 § 77 =4 fawn ame
T4 THT A HEEGT AL Z1 AT AT(GH
arfe gw @0 F1 3@ gHC F1 fowraa
T @ & 1 oft 3w T 3 A wwd
A FET AT AL 9T AT, L

wemw WEET ¥ W ¥ TE AW
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*Moved with the recommendation of the President
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